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12.16} hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the follow-
ing message received from the Secretary of
Rajya Sabha:—

“In accordance with the provisions of
rule 127 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to in-
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the
5th September, 1966, agreed with-
out any amendment to the Delhi
High Court Bill, 1966, which was
passed by the Lok Sabha at its

sitting held on the Ist September,
1966.”

12.16} hrs,

STATEMENT BY MEMBER UNDER
DIRECTION 115 RE: PAKISTAN SPIES
AND MINISTER’S REPLY THERETO
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The Minister of State in the Ministry of
Home Affairs and Minister of Defence
Supplies in the Ministry of Defence (Shri

Hathi): I beg to lay a statement on the
Table of the House.

St v fema AT W@ awa
TG T YUY IT TLEIHS F1 92 Al [F
frmmTe =% wg wnfam

Mr. Deputy-Speaker: He says he is placing
it on the Table.

ot 7y femy 9z w31 9w o
# mrawr egw fAgw
femtar Az 5 0

Mr. Deputy-Speaker: You may i1ead 1t.

Shri Hathi: Sir, during the half-un-hour
discussion on the 17th August, 1966  Shri
Madhu Limayve mentioned that the investi-
gation of the case of Mohit Chowdhury and
others had been transferred from the Special
Branch to the Detective Department on the
intervention of the influential leaders in
the Congress organisation. While replying
to the debate, I said that an expert CID
officer in the West Bengal Government had
been entrusted with this work by the Special
Police but the case had not been transterred
to the Detective Department. This state-
ment was based on information iurnished
to me by a senior police officer from West
Bengal Government who had been specially
sent to Delhi to give details about the case.

Shri Madhu Limye: To mislead you.

Shri Hathi: I regret that my reply, based
on the information given by this officer,
was incorrect. I understand from the West
Bengal Government that the investigation
of the case had been actually transferred
from the Special Branch to an Inspector of
the Detective Department on the 4th
August, 1966,....

Shri Ranga (Chittoor): What a shame?

Shri Madhu Limaye: The cat has come
out of the bag.

Shri Hathi: .... although officers of the
Special Branch continued to be asiociated:
with the investigation.
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Shri Surendranath Dwivedy {Kcndrapara):
Arc you surc no papers have beea des-
troyed?

Shri Hathi: We have also received an
intimation' trom the State Government that
the case has since been retransfeired to the
Special Branch, 1 may add that officers of
the Central Intclligence Burcau are closely
associated trom the beginning with  the
tnvestigation, and  this arrangement  will
continue.

At the request of the State Govern:aent
we arc also considering handing over the
mvestigation of the case to the Central
Bureau of Investigation.

The hon. Member has also -aised some
matters regarding what is reported to have
happened in the presence of Home Secre-
tary, West Bengal, certain alleged instruc-
tions of the Home Departincnt, West Bengal
regarding the arrest of Sunil Dass and a
letter said to have been written by a DIG
of West Bengal regarding the investigation
of this case. Sir, I said nothing about these
matters in my statement and I do not think
it is necessary for me to give any clarifica-
tion in regard to them, so far as I am con-
cerned on this subject.

Some hon. Member- rose—

Mr. Deputy-Speaker.
this.

No questions on

Shri Daji (Indore): On a point of order.
The Minister has made a statement now,
The Speaker has given a ruling to us that
a privilege motion would lie only when
the Minister makes a false statement know-
ing it to be false statement. The Minister
now says that his statement was based upon
information given to him by a senior police

officer, specially sent for the purpose of
bricfing him on the subject from West
Bengal. The question is this. This is not

the first statement of this kind; we bave
had three or four; and corrections are in
running order and every time we accept
the explanation of the ministers concerned
that they did not know that they were mak-
ing a false statement and that they were
only making a statement based on the in-
formtion given to them by officials. My
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point is if a senior officer from West Ben-
gal who is specially sent to brief him, who
was dealing with the subject, if that ofm-
cer has given wrong information to the
Minister leading to the Minister giving
wrong information to the House, the Min-
ister may not be responsible but is not the
House at least within its rights to claim
and know the name of that officer so that
we can proceed againsy that officer for
breach of privilege. Otherwise, we fail to
understand how We can carry on the work
of this House if every Minister is briefed
wrongly by some officer. The Minister is
immune from breach of privilege but what
about that officer? It is a very serious
matter, Therefore, I seek your pmtection.
The name of that officer must be divulged
so that we can immediately move a breach
of privilege motion against that officer be-
cause he could not claim immunity while
the Minister can claim immunity.

=t g W7 : e AgET, &
TH 9 OF TqEHO ATgdm § | q9W
4T AT g FF | AW W F A
Ay qiw ¥ feefrea feudde &
9§ 3w A 1 g @ few
Wy FiA F grg A A7 W1 G F 599
g fasmamdra o7 faa
dra w3 foam svoE T fa
REmaea FA W E? A H
FIT TG HAT AT ATF FGT AT FeT
T &1 T ?

Shri Surendranath Dwivedy: 1 am fully
supporting Mr. Daji on what he men-
tioned. 1 want to know one thing from
you. In the statement that Mr. Limaye
made he also brought forward some other
matters and Mr. Hathi did not reply to
these saying: I did not mention them.
where these questions were allowed to be
mentioned in the House and the notice
also had been received by Mr. Hathi much
earlier, we are in a very difficul; position.
Some new facts have come.  There is no
reply from the Government only the plea
that on that day he did not refer to them.
Why was this allowed? If it has been per-
mitted, we must have a reply about that
point.
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Shri Hathi: Under rule 115, notice was
about the statement, about an incorrect
statement made by me and 1 was called
upon to do that, I have made a state-
ment which was, according to me, correct,
based on certain information, So far as
the other matter is concerned, I am not
called upon to correct that, I may say that
I replied on that day with the knowledge
" I had but they have said that it was not
-correct,

ot URAIT aTs : (aTOET:)
ST e 7 A1 T 55T § I I
g & 5 oae gfem sifusrd
fsa 7 feds fFar S§@ F1 ST
T IEA L owEr g o

Shri . M. Ranerjee (Kanpur): Mr
Limaye in his statement has mentioned
threc or four facis. According to him these
arc facts, One is very serious, that the
Home Secretary of West Bengal Govern-
ment according to our information called
the Deputy Commissioner who arrested Mr,
Sunil Das and he was taken to task by the
Home Sccretary of the West Bengal Go-
~vernment under the influence of Mcry big
Congress leaders. 1 do not wang to men-
tion names, He was taken to task while he
arrested Mr. Sunil Das,

The second point is this, T fully appre-
ciate tha; Mr. Hathi has regretted that he
has given information on the basis of in-
formation given by a senior police officer.

This is surprising: that statements are
madc in this House and to the country
through this House on the basis of infor-
mation given by a senior police officer—he
may be a DIG or 1G. It is a senior

police officer of the West Bengal Govern- .

ment; not the Home Secretary or the Home
Minister, but just a senior police officer of
that Government. So, I want to know
whether any investigation has been made
on the point mentioned by Shri Madhu
Limave that the Home Secretary was res-
ponsible for influencing or asking the
Deputy Commissioner of Calcutta not to
arvest Sunil Das under instructions from
Atulya Ghosh and other scnior Congressmen,
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Another point is, whether it is a fact
that in the confession statement made by
Mohit Chaudhuri it has been mentioned
that Mr. Sunil Das has passed on to the
Pakistan embassy all the blueprints of
Farakka Barrage. 1 want to know whether
it is a fact. I would like to know whether
these things have been investigated by him
before the reply. It is not only one wrong
statement; there are many wrong state-
ments that unless the entire case is taken
up by the Centre, 1 am afraid the Congress
bosscs in West Bengal are  going to influ-
ence the matter.

Shri Hari Vishnu ¥amath (Hoshanga-
bad): . Sir, I wish to raise a point of order
before you proceed to give your ruling. I
would like to reinforce the very cogent
argument madc by my hon. friend Shri
Daji. Now, I would like to invitc vour
attention to rule. No. 223, 1 wan to raise
this point now because, once you give your
ruling, you would say “No more argu-
ments; I have given my ruling.” Rule 223
says:

“A member wishing to raise a ques-
tion of privilege shall give notice in
writing to the Secretary before the
commencement of the sitting on the

day the question is proposed to be
raised. If the  question  raised
is based on a document, the notice

shall be accompanied by the document.”

Now, I do not know what is the back of
vour mind, But I want to make sure that
the question positively  raised or posed
before the House by my hon. friend Shri
daji is taken up seriously, because it de-
finitely involves a question of privilege
after the statement made by the hon. Min-

ister of State in the Ministry of Home
Aftairs, There is no doub: that a ques-
tion of privilege has arisen now. The

Minister cannot pass the buck, he may try
to pass the buck—to the police officer.
Under rule 224 also, the question of pri-
vilege shall be restricted to a specific mat-
ter of recent occurrence. The incident
that has now arisen Telates to or arises out
of a statement made by the policc officer to
the Minister concerned. It is clear. There
cannot be two opinions; there is no doubt
about that, namecly. that a police ofticer
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is involved in this breach of privilege, and
the document concerned will be the state-
ment made by the Minister today, That

will suffice for the purpose of rule 223 and
rule 224,

Therefore, I do supbmit in all humility
and with all earncstness that you must
ensure today—because tomorrow is the last
day and today is the penultimate day,
otherwise you might pass it on to the next
session, and then much water will have
flowed down the Jamuna and much
damage will be done—or at the latest by
this evening.—because we will give notice
tomorrow—or he can do it immediately, but
not later than this afternoon, the name
of the officer or the designation of the offi-
cer should be given, so that we will be in
time tomorrow to give notice of the breach
of privilege under rule 223.

Shri U. M. Trivedi (Mandsaur): While
agreeing with Shri Kamath on this question
of the breach of privilege, I would like to
draw your attention only to a particular
point. The Minister has agreed with thia
thing: that whatever information he has
received was wrong information that was
passed on to the House; it was the infor-
mation given to him by a senior officer of
the West Bengal Government. It was that
false statement or untrue statement which
was laid before this House. A breach of
privilege has, therefore, arisen. No notice
is required as Shri Kamath say, because
under rule 227 the provision is very clear.
Without notice, the Speaker can refer any
question of privilege to the Committee of
Privileges immediately. Here, there is no
question of any notice; it is patent that
a breach of privilege has been committed
and very strong action against the officer is
called for, Therefore, I submit that yow
must look into rule 227 which says:

“Notwithstanding anything contained
in these rules, the Speaker may refer
any question of privilege to the Com-
mittee of Privileges for examination,
investigation or report.”

1 move that this should be done.

Shri Ranga: Sir, I wish to support this
plea for raising a point of privilege. The
country has got to have the asurance
that the security of the country is entirely
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safe in the hands of the Government of
the day, All that has happencd make
people wonder whether the security of the
country is safe in the hands of this Govern-
ment at all. I am sorry for my hon.
friend, Mr, Hathi. He is generally a very
careful man, in addition to being very
amiable, but he had been led down very
badly. The House has got to be assured
whether this is the manner in which the
Government comes to its conclusions, for-
mulates its own  statements and comes
before this House. They make their
statements based not upon the information
supplied to them by responsible Ministers
at the State level, say, the Chief Minister,
but only by some responsible officer who
has been sent by that ministry. Afterwards
they come here and confess that they are
not responsible, but it is the officer who is
responsible and they have been misled by
that officer. Is this the way our security
s to be safeguarded ?

Between the 4th of last month and the
17th, they had 14 days’ notice of this mo-
tion. In spite of all these things, it was
mo; possible for them to discover the mis
take that was made and the false informa-
tion that was given to them, And, now,
they come to us. Against whom are we
to move thig privilege motion? Ordinarily
we should be able to make it against the
Minister concerned, But here is [
Minister who says, “I am helpless. What
can I do? [ depended upon that officcr who
has given me this information.” It is
the Minister who ought to take the res-
ponsibility for this. What is the good
of his saying that he was misled? Govern-
ment has got to say that they made a
mistake and for that they must be prepared
to take the consequences, Instead of put-
ting you to the task of having to invoke
mle 227, they themselves should be pre-
pared to say, °‘Here is the name of the
officer. We are prepared to accept the
privilege motion against him. We are
prepared to take the necessary action.” The
Minister should have taken the House
sufficiently seriously to be able to say that
such and such action has already been
taken by them or is proposed to be taken
against the officer who has misled that
Government in the first instance and this
Government later on,
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I do not want to take too long a time. So
many allegations and accusations have been
made by several members in regard to the
political influences that were being brought
10 bear in this particular matter. So many
members had suggested that this question
should be investigated by the CBI and not
by that local Government, In the first ins-
tance, this Governmen; was wrong in hav-
ing allowed the West Bengal Government
lo seize  possession of this particular
matter, Then there are the extraneous
political interests that were being brought
to bear on it. The statement of my hon.
friend, Shri Atulya Ghosh, bore ,witness to
the fact that there were some influences
which were there rightly or  wrongly,
<directly or indirectly,

In the light of all these things, you have
to call upon them to do two things—firstly
to ask them wha; disciplinary action they
are taking apgainst that officer who has
given them blatantly wrong information
and misled them and hclped this Minister
to get into this mess and make this wrong
statement,  Secondly, why did they allow
it to be tackled by the local Government?
‘Why is it that even now they are not
prepared to take over this entirely on their
own responsibility?  Whay is it they are

-going to do in order to clear the reputa-
tion of themselves and their associates in
Tegard to this verv essential matter of

security? Are they going to order a judi-
cial inquiry into the whole matter as  to
how they madec such a mess abour this
strategic question of security? Mr. Nanda
and the Prime Minister want us to believe
that some polical parties are unpatriotic,
They want us to believe that some politi-
cians are unpatriotic. They want the
country to take them seriously, not only
castigate them as unpatriotic but also to
take them into Jail and put them there
under DIR. How are we to believe the
credentials of this Government unless they
appoint an impartial, independent, judi-
cial inquiry into the manner in which the
whole of this affair till now has been mis-
managed.

Shri H. N. Mukerjee (Calcutta General):
Sir, quite apart from the very serious point
which has been stressed by professor Ranga,
there is one short matter which you have
to decide upon at this very present moment.
My submission is that the point is very
plain, quite obvious, The Minister has
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admitted that his denial of what Shri Li-
maya had said the other day was wrong.
The Minister has admitted that he made
a wrong statemen: and to that extent
misled the House, but it was not because
of any fault of his—that is what he pleaded.
He did not offer an entire and unqualified
apology to the House and throw himself at
the mercy of the decision of the House in
that regard, but he chose—and we have got
to take notice of it—to say that he made
that statement, which was misleading, on
the basis of information supplied to him
by the Government of West Bengal. My
feeling is, we should not be concerned with
the person of whichever officer gave that
information; we are concerned with the
Government of West Bengal which,
through whatever officer they might have
chosen, had briefed this Minister wrongly
inciting this Minister to mislead the House
by making a statement which was not
true. Therefore, the arms of this Parlia-
ment are long enough to extend to the West
Bengal Government. I am  not going
into the matter of complicity of the West
Bengal Government or certain elements in
the congress leadership, and all that hap-
pended, I am not going into that, perhaps
the merit of that matter requires an investi-
gation of the sort Shri Ranga has suggested,
But you have to decide here and now this
very simple point, namely, that the House
has been misled, the Minister has told us
something about the source of the informa-
tion which led to his having misled the
House, and we can easily extend the arm
of privilege we have, get the Government of
West Bengal come before the House and
to accept whatever decision the House in
its wisdom may take,

Dr. L. M. Singhvi (Jodhpur): The
poin’ is, whether or not this is a question
of breach of privilege, It is certain that
the official concerned has been guilty  of
grave misdemeanour in respect of this,
The point is, a Minister and his civil ser-
vant or official has a relationship of confi-
dence. So far as this House is concerned,
it is concerned only with the Minister and
his statement on the floor of this House.
The Minister has in extenuation clarified
his position. Certainly the House must be
satisfied that the Minister has not directly
committed any breach of the privilege.
What we are concerned at their stage is only
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this. The Minister should take effective
action against the person who, according to
his own admission, has committed a grave
dereliction of his duty in misguiding him
and putting him in this very embarrassing
predicament before this House.

Shri Surendranath Dwivedy: The West
Bengal Government which advised the offi-
cer to brief the Minister like that i guilty,

Dr. L. M. Singhvi: He has made a clean
breast of the whole transaction. 1 think,
therefore, this is enough in extenuation of
the statement or the inaccuracy that was
present in his statement, The House has
reason to demand of him and to expect or
him efficacious  action, effective act.on,
taken against the person who is construc-
tively guilty of misguiding this House also.

Shri Tyagi (Dehra Dun): Sir, I and quite
a few friends on this side of the Housc are
equally perturbed over this incider..
Espionage is one thing which nobody would
tolerate, I value the sentiments expressed
by my hon, friends on the other side. I
must confess that we are also very much
embarrassed on account of not very frank
replies which came from the
on this issue,

Government

I must confess it, I want to make it
quitc clear that on matters of cspionage,
no party considerations will come in the
way. ... (Interruptions),

a1 vy fmd : @nis 3 I
qgell 91T UF w\T AT FEv &

Shri Tyagi: I am sure the Government
feels likewise. In this case, there is no
breach of privilege, it is obvious, Because,
the officer made a mistake, and the Minis-
ter confessed it. But I expected that when
the hon, Minister was spcaking he would
be saving what steps he had taken against
this officer.  Unless that is made quite
clear, natural]y a feeling will go round the
country that we are shielding the officer
and that we are mismanaging this case. I,
therefore, ask the Government to make it
clear as to whether they have guts enough
to take action against this officer. 1If they
have not they must say so, confess it in the
House, in Parliament.
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Another question has been raised, which
has upsct me, and which will, I am sure,
disturb the whole nation, and that is, that
the blueprint of Farakka Barrage was
transferred by some person. That is the
confession made by one of the culprits. 1
want to be assured whether it occurs in
the confessional statement or not, Please
make it quite clear.

st vy fead: ov ardr fafaw

g 7@ fafaw & qfeq wmr ama &1

Shri Tyagi: If the blueprints have been
transferred to Pakistan by the agents, well,
Government must say here and now that
they will take the strongest steps against
the persons concerned and that they will
not shicld them even at the cost of the
biggest politician.

it TR qI® wEq

I
wgrE A faigd g3 A, @ A
SR AT TAG | A ATOF
Eic il

Jquad WgEw o omOw sl
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The Minister of Home Affairs (Shri
Nanda): So far as the basic issue is com-
cerned, there is no difference and the en-
tire Housc is agreed that it is a regrettable
lapse, I agree there,

But it is not a ques-
tion of privilege,

as has been explained by
some hon. Mcmbers. It is agreed that it is
a lapse, as my colicague has explained., We
are very keen and anxious to go further in-
to the matter. At every stage of this case
1 had been particularly expressing my an-
xiety and keenness to know whatever was
happening and to ensure that steps were
taken speedily. Now some times, somethings
go wrong..... (Interruptions). Let me
complete what I have got to say. In order
that we may not have the discussions over
the telephone, we wanted a responsible
officer of the State to come here and ex-
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plain the position to us. Now, it appears
that there was some confusion there, He
gave us information, on the basis of which
a statement was made, which is not en-
tirely tallying with the facts as they are.

st /Y fwi Fgd & U
DA &7 Ag g <&l %’f
wvE ¥ v &7 @

& | g aa s fa

e
ﬂ

Shri Nanda: There were other facts also,
and this fact mot come out to be true, as
stated by this officer, We asked that officer
to come here in order to help us in dealing
with the matter.. .. (Interruptions),

Shri §. M. Banerjee: Who is that officer?

st 7y fwma: ;7 oam @
gawr wmgsfedt wr Fifs

Shri Nanda: Then, later on, after fur-
ther investigations, I myself asked a very
high officer -in the Intelligence Bureau to
deal with this matter, He went there per-
sonally and staycd there. Therefore, it is
not that we have left things as they were.
I also told them that in this matter we
must try to find out what exactly has hap-
pened, where the mistake occurred, whether
it was the mistake at the level of that parti-
cular officer who came, because he might
have got it from somewhere else......

Shri Surendranath Dwivedy: You must
also asceriain whether he was advised by the
Minister to say like that to you. Did the
Chief Minister or any other Minister of
the State advise him to report to you like
that ?

Shri Nanda:
ruptions), Therefore, from our side there
is nothing at all to be done, more than
what we are doing. Anything more that is
to be done is that at the end of this in-
quiry, whosoever has been at fault or has
erred must receive due punishment and
action must be taken.

There was another question. “Why do
you not take it over?” As my colleague said,
raised by Shri Banerjee, there is no point of

I cannot say...... (Inter-

BHADRA 15, 1888 (SAKA) under Direction 115 9416-

order. As regards the privilcge motion and
the quesiion of privilege raised by Shri Daji,
Home Minister. Let us have it straighl-\
that they are investigating it and they will
take action..... (Interruption).
(Interruption) .

Shri S. M. Bamerjee: Sir, I rise on a
point of order,

Mr. Deputy-Speaker: There is no point of
order. 1 am giving my ruling on Shri
Banerjee’s point of order and the privilege
motion. .. ... (Interruption) .

Shri S. M. Banerjee: Sir, kindly hear me.

Shri Ranga: | wanted him to say some-
thing about the demand that we made. The
whole of it has been shrouded in so much
confusion bhetween that Government, this-
Government and the political influences. 1
wanted the Government to say whether
they are ready to appoint any impartial in-
quiry into the manner in which the whole
of this matter has been developed and mis-
managed,

Shri Tyagi: 1 wanted to know definitely

about the Farakka Barrage papers. Is it
metioned in the confession ? (Interruption).

Mr. Deputy-Speaker: Qrder, order.

Shri S. M. Banerjee: On a point of order,
Sir.

Mr. Deputy-Speaker: How can there be a
point of order on a point of order?

Shri S. M. Banerjee: There are many
things.
Mr. Deputy-Speaker: I am sorry. Those

points are made under direction 115 and
there is no provision for questions or any
such thing that will form part of the re-
cord. As regards the point of order raised
by Shri Banerjee, there is no point of order.
As regards the privilege motion and the
question of privilege raised by Shri Daji,

if hon, Members feel that there has been
a breach of privilege they may table a
motion for breach of privilege...... (Inter-
ruption).
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Shri Hari Vishnu Kamath: Arising our
of your ruling

Mr, Deputy-Speaker: I am not using the
provision of rule 227 to refer it to the
Committee,

Shri Hari Vishnu Kamath: I am glad
that you have given this ruling that Mem-

bers are at liberty to give notice under rule
223,

Mr. Deputy-Speaker: It may be taken up
tomorrow,

Shri Hari Vishou Kamath: But is it pos-
sible to give notice in vacuum?> We must
know the name either of the officer or
the minister concerned at whose instance
the officer came and gave this advice to
the Government, the Chief Minister or the
Home Minister. Let us have it straight-
.away. Why hide it?

Shri S. M. Banerjee: I rise on a point of
.order...... (Interruption).

Shri Hari Vishnu Kamath: Give the de-
signation of the officer,

Mr. Deputy-Speaker: [ cannot
the Government to give the mame, If they
want, they can give the name. As regards
taking action against the officer, it is for
‘the Government to take that. They say
that they are investigating it and they will
take action...... (Interruption) .

Shri Daji: It is the right of the House....
(Interruption) .

Shri Ranga: Unless the Government it-
self comes forward and says that they would
take the necessary disciplinary action against
that officer who has misled them, it is with-
in the rights of this House as well as its
responsibility to move a motion of privilege
against that particular officer or the minis-
ter who is responsible for that officer,

compel

Shri Nanda: Whosoever is responsible, if
.there is any kind of intention to mislead,
whosoever the person may be...... (Inter-
ruption) .
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Shri Ranga: They have misled you......
(Interruption),

Dr. Ranen Sen (Calcutta East): He is try-
ing to shield the officer.... (Interruption).

Mr. Deputy-Speaker: Are you prepared
to give the name of the officer concerned?

Shri Nanda: Not at this stage, The
names can come at a later stage after the
inquiry that is being made.... (Interrup-
tion) ,

Shri Daji: Why s
officerr We want the
officer. ... (Interruption),

he shielding the
name of that

Mr. Deputy-Speaker: 1 cannot compel the
Government to give the name,

Shri Daji: Why not? Why can you not
compel the Government to give the name?
He has got to name the officer.

Shri S. M. Banerjee:

I rise on a point of
order,

Shri Surendranth Dwivedy: I want to un.
derstand what the Home Minister has state
ed very clearly. Let us be very clear about
it. He has said that if on inquiry it is
found that the particular officer is guilty
action would be taken, Here we are con-
cerned with this that it has been admitted,
while making the statement, that the House
Minister was misled by the officer concerned.
If the inquiry is going to be held not only
about the conduct of the officer but also
as to who was responsible for giving him
this brief to advise him like that, then
it is all right.

Shri Nanda: That is so.

Shri Surendanath Dwivedy: It is all
right. The officer fias already misled. There
is no question of inquiring whether it was
misleading or not.
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Second, an important poit has been raised
and I do not know why the Home Minis-
ter remained silent on that point, namely,
whether any blueprint of the Farakka Bar-
rage has been transferred. It is a very im-
portant matter raised in this House, 1f
he has no information, he can say? “We
have no information”. Let the House know
later, but it is a very important matter.
According to the information given, this
paper was transferred by no less a person
than Sunil Das, the official of the Al
India Congress Committee who was attend-
ing the meetings of the Congress Working
Committee,

Y v fomd : faegw wdr g 30

shri S. M. Banerjee: Sir, I rise on a point
of order,

Mr, Deputy-Speaker: These questions do
0oL arise. ... .. (Interruption).

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira Gandhi):
I think, the Home Minister has made the
point very clearly.. ... (Interruption)

Some hon, Members: No no.

Shrimati Indira Gandhi: Please listen. ...
(Interruption).

You
Pime

Mr. Deputy-Speaker: Order, order.
are not prepared to hcar cven the
Minister, What is this?

Shrimati Indira Gandhi: The officer 18
a2 West Bengal Government official.

An hon. Member: What is his name?

Shrimati Indira Gandhi: Therefore the
Home Minister has said that we are making

a full inquiry into the matter...... (Inter-
ruption) . Please let me finish my sen-
tence. . .... (Interruption) . If 1 may say,

a lot of things get mixed up because of this.
All the time therc is so much noise and
disturbance and interruption...... (Inter-
ruption).

Mr, Deputy-Speaker: Order, order.
1057 (Ai) LSD—4
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Shrimati Indira Gandhi: A full explana-
tion will be sought from him,

An hon. Member: We want the name.

Shrimati Indira Gandhi: I am sorry. We
cannot name him,

An hon. Member: Why not ?
tion).

(Interrup-

Mr. Deputy-Speaker: Order, order. You
cannot shout like this, Order, order. Do
you think that it is a fish market? I am
very sorry that Parliament should be re-
duced to this. Let the Prime Minister
make the statement,

Shrimati Indira Gandhi: We do not
know whether he is guilty or not. We have®
said that we will make a full inquiry. As
far as I can assure hon, Members on all
sides of the House, there is no question of
shielding anybody.. ... (Interruption),
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Shrimati Indira Gandhi: We are as much
concerned as  hon. Members opposite to
see that whoever is guilty is brought to
book. There is no shielding of any kind. I
may also assure hon. Members of the Op-
position that we do not have blueprints of
anything in the AICC office. That has no-
thing to do with that.
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Shri Ranga: What he said is that Sunil
Das, or whoever he may be, who was one
of the officers in the AICC office came into
possession of those blueprints and has pam-
ed them on to the other side,

Shrimati -Indira Gandhi: We are finding
out about all those things.

shri Ranga: Wag that there in his com-
fessional statement?
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Shri Nanda: This matter is under inves-
tigation. Whatever records or reports I have
seen have not disclosed the existence of any
such document. Since the matter has been
mentioned, I will go much deeper inw the
whole thing. .

Shri S. M. Banerjee: I rise.
ea a point of order,

Mr. DeputySpeaker: There is no point
of order.

Shri H. N. Mukerjee: There is a point
which has not been clarified.

Quite apart from whatever investigation
Government might be conducting in regard
% this matter, a simple point that had
wrisen in regard to privilege of the House
should not be brushed aside, Government
Is oot right and willing to name the officer
who had caused the misleading of the
House, I am personally, and many of my
friends would also agree, not insisting on
the name of the officer. But the officer
was under instruction ‘of the Government of
West Bengal on the admission of Mr. Hathi
and the Government of West Bengal is an
instrument in the misleading of the House,
In these circumstances, when the facts are
plain and obvious, quite apparent and
clear, why can’t Rule 227 be invoked by
you, You have stated in your wisdom, on
your own, that you are not going to send
it to the Gommittee of Privileges, but you
have suggested to us to give notice of the
motion that this matter be sent to the
Privileges Committee, Now, 1 would like
you to give a definite understanding to us
that when a reference to the Committee of
Privileges in regard to the misconduct of
the West Bengal Government is brought
wp 1n the House, no further procedural
Rurdle would be put up in its way. The
whole factual position has been clarified be-
vond the slightest risk of contradiction. I
am not entering into the business of contro-
versy over the Farraka Barrage blue-print
ar anything like that. That is a matter
which is pending investigation. But as a
Member of Parliament. when we are told
about the House having been misled by
the Minister and the Minister passes the
buck on somebody else and that somebody
<lse happens to be the Government of West
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Bengal, why should this House hesitate

in sending this matter to the Committce of
Privileges?

Sir, you have already said that you will
permit this motion to be made. But you
may please give a definite understanding
us—tomorrow we do not want to be told
fomething else—that the motion of privilege
against the Government of West Bengal

would be in order and that we can proceed
with it,

Mr. Deputy-Speaker: I cannot give any
tssurance like that, Let thc motion be
tabled and it will be considered and the
decision given. It may be myself or it may
be the Specaker or anybody else in the
Chair who will give the decision.

Shri S. M. Benerjee: My point of order is
this. Kindly read Rule 376 (2) which says:

“A point of order may be raised in
relation to the business before the
House at the moment;”

Mr. Deputy-Speaker: What is the busi-
ness before the House?

Shri §. M. Banerjee: This is going on.

Mr. Deputy Speaker: That is over now.
Some hon. Members: No, no.
Shri Ranga: That is not yet over.

Mr. Deputy Speaker: I have given the
ruling and there cannot be any point of
order on that.

Shri Daji: I abide by your ruling. But
there is the technical position. You have
asked us to give notice of a motion of breach
of privilege, But the motion must definite-
ly indicate the person who has committed
the breach of privilege. There is a techni-
cal point. The only officer who can be
held up is the officer who has briefed the
Minister. Unless we know the name of the
officer, the whole process of the breach of
privilege will be frustrated.

Shri Tvagi: The officer has not commit-
ted any breach of privilege. If at all he
has done anything, he can he taken to task
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for his own conduct in an official manner.
If one officer informs another officer wrong-
Iy or in an official correspondence somébody
has given a wrong information, that man
must be punished, There is no question
about it. But the House does not comc intg
the picture. My suggestion is that that
officer has also commit.ed indiscipiine, a
serious indiscipline, and the Home Minister
must take action against him. But he has
committed no breach of privilege of the
House at all.

Shri S. M: Banerjee: The point of order
that I was raising s this. I want your
ruling on two points. Just now Mr, Daji
raised the question of breach of privilege
against the police officer who misinformed
or wrongly informed the hon. Home Minis-
ter and, after Mr, Hathi's statement, the
question was raised that this officer has com-
mitted a breach of privilege.

-Now, many Members of his House, in-
cluding Shri Komath, wanted to know the
name of that officer, Under the Rules
of Procedure, this is the position, I was
happy that the Prime Minister was inter-
vening in the matter and I thought that
she would definitely give us the name of
the officer. But I was disappointed to hear
her. Under the Rules of Procedure, the
Ministers, including the Prime Minister,
an ask for guidance or protection from you
on two grounds. Either it is in the public
interest not to disclose the name of the
officer or it is a topsecret official document
which, if it is made public, will endanger
the security of the country; This was nei-
ther in the public interest nor in the in-
terest of the security of the counry,

This senior police officer has committed
a breach of privilege according to the state-
ment of thc Minister himself. I would
like to get a ruling from you as to whe-
ther the Minister, without taking shelter
under those rules, can possibly ask for your
protection not to disclosc the name of the
officer,

I submit that if you do not permit us
to know the name of the officer, this is
what will happen, The privilege motion
may be against the Home Sccretary of the
West Bengal Government; the privilege
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motion may be against the Chief Minister
of the West Bengal Governmcnt and the
privilege mwouon may be aganst anybody,
Hut an owiubus privilege 1woloa cannot
be admitied under the rutes.  Lherctoie, 1
'scek your protecuon, The  Congress bosses
have shielded enough Shri Sunil Das and
others, 1 request you and, unough you,
the Minister and the Prime Minister of
this country to uphold the dignity of the
House and to give us the name of the
officer. I am afraid. this officer has done
the entire thing under the guidance of Shri
Atulya Ghosh and Shri Atulva Ghosh should
have been arrested by this time.

Sir, I want your ruling as to whether it
is open to thc Minister not fto divulge the
name of the officer without taking shclter
under the rules that are there.

Shri Umanath (Pudukkottai): The Gov-
ernment are conducting certain inquiries,
They are entitled to conduct certain in-
quiries for the purpose of taking discip-
linary action, departmental action and all
thosc things, But the Housc is entitled
under its own rtules to raise a question of
breach of privilege committed by a parti-
cular officer. You have been good cnough
to direct us that wc may give a noticc of
the motion of breach of privilege. Against
whom? I want to give a brcach of pri-
vi'ege motion against a particular officer.
Now, the name of that officer must be men-
tioned in thc motion. Here, the name of
the officer is known to the Home Minister,
I say, at least the designation of the officer
should be made known to us.

Shri U. M, Trivedi: Both the namc and
the dcsignation are required.

Shri.Umanath: Both the namc and the
designation are known 6 them. Is it in
order for the Government not to disclose
the designation and the name of the officer?
The Government is thereby preventing me
from giving a notice of a breach of privi-
lege motion. Is it in order for the Gov-
ernment to suppress the name of the officer
thereby preventing me from giving a notice
of a motion of breach of privilege?

Shri Hem Barua (Gauhati): The Minis
ter of State, Shri Hathi, has admitted that
a certain official of the West Bengal Gov-
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[Shri Hem Barua)

erament has misled him. I know that he
has acted only as a post office counter.
through whom the West Bengal Govern-
ment acted and functioned and misled the
Central Government. 1 could have under-
stood one thing. The Prime Minister said
that she is not prepared to give out the
name of the officer. She can claim tha
she is not prepared to give out the mame
of the official in public interest according
to the proviso to rule 368 of the Rules of
Procedure. 1f she had said that, I could
have understood that, The officer who met
Mr. Hathi is not an impersonal being.
Although I have repcated, 1 want to
repeat once again that although this officer
only agted as a post office counter through
whom the West Bengal Government
functioned and misled this Government,
we are interested in knowing the name of
the officer and the Prime Minister cannot
withhold the name of the official without
claiming public interest or any other tan-
gible reason. She cannot just say that she
cannot give out the name,

Shri Ranga: Give me your
for a couple of minutes.

indulgence

The ex-Chicf Justice is also here. Let
him consult his own legal consciencc. even
though he happens to be a Minister now,
Is it ever open to any of the Ministers
and especially to the Prime Minister to say
that she is not going to divulge the name
of a particular officer or give a particular
information which, from a point of rele-
vance, is demanded by the House, unless
it be in public intercst. If they do not
want to give the information, let her give
some reason. If they do not want to give
the information and claim umbrage under
public interest. I wish to wamn them that
where questions of security and all the poli-
tica] things that had gone into this political
affairs are concerned, it would damage the
face and the reputation not onlv of this
Government, of this ruling Party, but of
any civilised government in a democratic
society, To claim public interest in refus-
ing :0 give the name of an officer who had
alrcady been mentioned as his source by
the home Minister is not proper. Let them
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. think about it and say whether they will be

able to seek umbrage behind public interest,
If they want to seek umbrage behind public
interest, they have absolutely no democratic
right whatsoever in réfusing to give the
naiune.

Shri Nanda: I am not naming public in-
terest as the ground for withholding any ln-
formation, 1 am not withholding any in-
formation, 1 shall give the information,
My only plea is this: shall we prejudge?
This officer has given very ...... (Interrup-
tions) . Let me be heard, This  officer
brought some information. Enquiries are
being made and will be made. The name
of the officer, whosoever we find guilty,
will be given, It will be prejudging the
issuc to give any name at this stage. That
is all I wish to say. Tomorrow or day
after, or whenever we find any officer guilty,
his name will be given, (Interruptions).

Shri Sezhiyan (Perambalur): It should
he referred to the Privileges Committee to
find out whether he is guilty or not.

Shri Ram Sewak Yadav: On a point of
order.

Mr. DeputySpeaker: Order, order. 1
cannot compel the Government to give the
name. He says the matter is under inves-
tigation. There is no point of order. We
now go on to the next business,

Shri U. M. Trivedi rose—

Mr. Deputy-Speaker: I would not allow
any point of order.

Shri U. M. Trivedi: You have said that
you cannot compel the Government to give
the name. 1 would like to say most em-
phatically that you are wrong there.
Government can be compelled, Government
can be prosecuted. (Interruptions).  The
Home Monister has said that he is prepared
to give the name after the investigation.
We are satisfied with that but we want to
know by what date he is going to give the
name,
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Mr. Deputy-Sﬂet: Order, order. We
have to go on to the next business. We
have already speut a lot of time on this,

Shri U. M. Trivedi: When will he give
the name?  (Interruptions) .

Shri Nanda: There will be no deay.

13.15 hres.
SEEDS BILL
APPOINTMENT TO SELECT COMMITTEE

Shri S. C. Samanta (Tambluk): I move:

“That Shri Shyam Dhar Mishra be
appointed to the Select Gommittee on
the Bill to provide for regulating the
quality of certain seeds for safe and
for matters connecied thercwith  vice
Shri Annasahib Shinde resigned.”

In this conncction, the House would like
to know why Mr, Shinde has resigned and
why Mr, Shyam Dhar Mishra’s name is
included. For this purpose, I may reler
to the letter which has been addressed to
the hon, Spcaker by Mr. Shinde. In that
letter he has said:

“.... according to the internal dis-
tribution of work in the Ministry of
Food, Agriculture and Community
Development, Shri Shyam Dhar Mishra
looks after the subjects connected with
seeds as Deputy Minister. May I, there-
fore, kindly request you to accept my
resignation as a member of the Select
Committece on Sceds Bill and instead
put in Shri Shyam Dhar Mishra’s name
by allowing to move the formal motion
in the Lok Sabha

Mr. Deputy-Speaker: The question is:

“That Shri Shyam Dhar Mishra be
appointed to the Select Committee on

the Bill to provide for regulating the
quality of certain seeds for sale, and
for matters connected therewith uvice
Shri Annasahib Shinde resigned.”

The motion was adopted.

Mr. Deputy-Speaker: Mr, Nanda.

Shri Daji (Indore): Before you proceed
to the next item, may I ask you this> Yes-
terday the Speaker assured us that he
would get the explanation. .. ..

An hon. Member: Tomorrow.

Shri Daji: 1 am not speaking about  the
Finance Minister's statement. | am
talking about the letter placed day before
vesterday by Dr. Lohia, Government
was to reply to that. Would it be done
tedayr

Mr. Deputy-Speaker: On Wednesday.

Shri Nambiar (Tiruchirapalli): I  have
also raised. .....
Mr. DeputySpeaker: Order, order. Mr.

Nanda.

13.17 hrs,

DELNI AND HIMACHAL PRADESH
(SEPARATION OF JUDICIAL AND
LXECUTIVE FUNCTIONS) BILL*

The Minister of
Nanda):
a  Biun
queicial

Home Affairs .(Shri

I move for leave to introduce
to provide for the scparation of
and exzcutive functions in the
Union Territories of Delhi and Himachal
Pradesh,

Mr. ‘Deputy-Speaker: The question is:

“That leave be granted to introduce
a Rili to provide for the scparation
of judicial and executive functions in
the Union Territories of Delhi and
Himachal Pradesh.”

*Published in Gazctte of India Fxtraordinarv, Part II. Section 2. dated 6.9.1966.





